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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, the | 8th September, 2009

| iflﬁx'léﬁiiis(isomscﬁnc-;

f I exercise of powers conferred under section 178 of the Electricity Act, 2003 (36 of 2003),
_and all other powers enabllng it in this behalf, and after previous: publication, the Central Electricity
.. Regulatory Commission hereby makes the following regulations, namely:- |

TER -1

PRELIMINARY
l,. Short mle and eomm‘encement.—(l) These regulations may be called the Central Electricity
_ ;Regu!atoﬁ LCommission- (fees and charges of Regional Load Despatch Centre and other related
. Mmatters) Regulations, 2009.

(2)  These regulﬂations shall come into force from the date of their publication in the Official
Gazette,

2. Scope and extent of application - These regulations shall be applicable  for
' determmanon for fees and charges of Reglonal Load Despatch Centres.

3. Definitions. - In these regulations, unless the context otherwise requires,-
(1) - ‘Act’ means the Electricity Act, 2003 (36 of 2003); -
(2 ‘additionsl capitalization® means the capital expenditure incurred or projected to be incurred,

after the date of commercial operation of the project and admitted by the Commission after prudence
check;

3) ‘anditor’ means an auditor appointed by the Power System Operation Company, qualified for
appointment as an auditor in accordance with the provisions of sections 224, or section 233B or
section 619 of the Compa.mes Act, 1956 ( 1 of 1956), or any other law for the time being in force;



[ 111 —goE 4) R Rk e B T

(4)  ‘buyer’ means a person buying power trough imedium term or long term access and Whose
scheduling, metering and energy accounting is coordinated by the Regional Load Despatch Centre;
Sl

() ‘capital cost’ means the capital cost as defined in FSEUBRBAR of these regulations;

(6) ‘upitnl éxpenditﬁre (CAPEX} blan’ ﬁlgans the expendiﬁué of éapital natufe planned to be
incurred during control period for creation of the assets of the Regiorial Load Despatch Centre;

N - ‘cllarieil:'. means recurring and m:omhly payments to be collected by the "Regic-iﬁ.il" Load
Despatch Centre or National Load Despatch Centre or by the Power System Operanon Company on its
behalf for the services rendered; ..

(8) . 'Commission' means the Central Electricity Regulatory Comm:ss:on referred to in sub-section
(1) of section 76 ofthe Act;

(%) conttacted capacity’ means the capacity arranged through iong term or deIUﬂ'I

term aceess,
(10) ‘eontrolperioﬂ'meansapenbdof five years starting from I=.4.2009;:
(11)  ‘*duy” means the 24 hour period starting at 0000 hour;

(12)  ‘expenditure inewrréd’ means the fund, whether the equity or debt ot ‘both, actually
deployed and paid in cash or cash equ:vaient for creation or acquisition of a useful asset and does not
include commitments and the Iiabitities for which no payment has been made

(13) ‘fees’ means the one—tlme or annuai fixed payments collected by the Regtonal Load
DeSpatch Centre or National Load Despatch Centre or by the Power System Operatmn Company on
its behalf fot'the services rendered on atcount of registration, membershlp or any ‘other account
as spéciﬁed by the Commission from time to time;

(14) ‘“licensee’ means a person granted a licence under Section 14 of the Act;

(15)  ‘market operation function’ includes functions of scheduling, despatch, metering, data
collection, energy accounting and settiement, lransrmss:on loss calculation and _appoﬁionnient,
operation of poot account and congestion charge account, administering ancillary services, information
dissemination and any other functions assigned to the RLDCS/NLDC by the Electricity Act 2003 or by
CERC regulations and orders;



o
e

(16)
(1) of

an ¢

‘National Load Despatch Centre’ or NLDC' means the centre established unﬂer sub-section
on 26 of the Act;

| account’ means regional accounts for payments regarding Unscheduld:i Interchanges

(UI Accoynt) or Reactive Energy Exchanges (Reactive Energy Account) or any other asuch Accounts

which
CERC;

be operated by RLDCs/NLDC from time to time as per the Regulations or directions of

3
H

(18) “‘rpgion’ means any one of the regions demarca:ed by the Central Govemmem under Section
25ofthe pct;-

accounti

(19) ':I:ional -enﬁty' means such persons whose schedu!ing., meten'ngi and energy

is done at the regional leve!:

(20) - ‘Regional Load Despatch Centre’ or ‘RLDC’ means the centre establishéd under sub-
section (1) of section 27 of the Act; .

@) -
Load T
System

namely:- .

)

(i1)

(iii)| general telephone fax and other off line commanication system, -

heme’ means the facilities and eqmpments associated with and installed at the Regional
h Centre and National Load Despatch Centre (NLDC) and Corporate ofﬁce of Power
ion Company, as the case may be, and also includes but not limited to rthe following,

computer systems, hardware and software,

auxiliary power supply system comprising Uninterrupted Power Supply, Diesel

Generating Set and DC power system,

i

(iv)| other mfrastructure facilities, such as air-conditioning, fire-fi ighting and constructzon and

v)

renovation of bm]dmgs, o

any innovative schemes R & D projects and pilot projects for better system

operation, such as Synchrophasors, System Pregection Scheme,

(vi)| Back-up control centers for RLDCs,

(vii)|., Surveillance Camera System, and

(viii} Cyber Security System;
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(22)  ‘seller’ means a person supplying power through medium term or lohg term access and whose
scheduling, metering and energy accounting is coordinated by Regional Load Despatch Centre;

(23) ‘Power System Operation Company’ means a company engaged in the operation of the
National Load Desptach Centre in accordance with Section 26 of thé Act and Regjonal Load Despatch
Centres in accordance with Section 27 of the Act;

(24)  ‘system operation function’ includes monitoring of grid operations, supervision and control
over the Inter-State Transmission System, real-time operations for grid control and dispatch, system
restoration following grid disturbances, compiling and furnishing data pertaining to system operation;
congestion management, black start coordination and any other function(s) asmgned to the RLDC by
the Electricity Act2003 or by CERC regulations and orders;

(25)  ‘user’ means the generating companies, distribution licensees, buyers, sellers and inter state
transmission licensees, as the case may be, who use the inter-state transmission network or the -
associated facilities and services of National Load Despatch Centre and Regional Load Despatch
Centres; :

(26)  ‘year’ means a financial year;

(27)  The words and expressions used in these fegulations and not defined herein but defined in the
Act shall have the meaning assigned to them under the Act.
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(73] The

ication for determmation of fm and chargﬁ. - (1} Thq ,qug;j&y;;ﬁh Qpcmpn_
1 make an apphcatxon separately for each Reg:onal Load Despatch Centre md National

for:the cantro, perzod. based R, capml nxmdam umnmdanqmcemﬂghﬁ tbe "

: pmmdwbelnwmddmngmmﬂmmwmmxﬂmﬂ GHEY oieTeesT

£t dagid dooin ,}:1:)““1'

appllcatlon shall be accompamed by CAQEX plan fgr aadqRL,DCrmdrN#;onpl I.ﬁlad

Despatch Cqntre for the control period indicating inter-alias, the sources of funds for mvestment The

Commission
determinatig

(3)  Befbrer

user.

(4) The app
Commissior

(5) Whille 'mk

has been se
address of th

shall carryout prudence eheck pof the: CAPEX Plan, mdappqqm the. samgalgngmxhe
nﬂftl:nfeesmdclwgﬁs

THETT
15 . ’ Buleicos o
bre makmg the apphcat;on the appllcant shall serve a copy of the appllcatlon 3n each (

C ey ? .,(" k]
LSRRI e

icant shall post complete application on its website, before making the appligation to the -
WY IBIGORITTE G a0edn RSy

i £aT
and shall keep it in the websue till its disposal by the Commlsszon

ing e apiplication; the applicant Shall indicate ‘fﬁhéthéffcéﬁi?éfﬂi&éﬁﬁlééwmiﬁtion s
ed on each of the user and whether tfie apptication has beéh%w!ed[&n-ité Websﬂ%f T
e website whereon the application has been posted.

(6) The appkcation made shall be supported by affidavit of the person acquamted wnth the facts stated

in the applic

ation.

(7) The appli

in at least
circulation i
as of the da

5. -
truing'up ex
after the
by the Co

cant shall, within 7 days after making the application, publish a notice of the ‘applicaxion'
o daily newspapers, one in English ianguage and one in vernacular language, having
each of the States or Union Territories where the users are situated, in the same language
ly newspaper in which the notice of the application is publlshed in the forntats given in

ix -1 to these regulations.

Trufng up of annual fees and operating charges. - (1) The Commission shall carry out

preise along with the application for determination of fees and charges filed for the period

e:iry of the control period, for the fees and charges recovered up to 31.3.2014 and admitted

ission after prudence check at the time of truing up.

T R ]
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#{2)- i The PowiarSystem: Operation Compény:shath-make arv application, il the: formiats annexed as

+:. Appendix¥to these segolations, for cartying et thing up &ieicisé by 311102014 1 .

SRR VOSSIIS BON Ay BT ST B SRS RanaE Lok Lo

3) The Power System Operation Company shall submit along with the application for truing up,

1.-detailsOf -chapital‘expenditure - including additional ¢apital expenditire; sourcés of financing, human

-resource eiqendittire; - operaiion  and: taimtenatie ;eaépendinre, ‘eteincurred for the pemd ‘from
+-1.4:2009 40 3¥:3:2014; duly. audited andcertified by theauditors. - . L

4 Where aﬁer the trumg up the tariff recovered exceeds the tarlﬂ' approved by the Commrssxon

, under theee regulanons the gerteramg company or the transrmsston ln;ensge. as the casg may be, shail

be the excess amount so

ciaries or: the fransmzsslon customers, as thﬁ case may

' recovered nlong w:th simple mterest at the rate equal to short-term ane Lendmngte of State Bank

of India as on [ st April of the respective year.
Where after the trumg up the tanff reeovered is less than the :
Commxssron_ der _these_regu]latlons the generatmg company or the. trarrsmlsslor;_hA ensoe_ as, the case

ST

may be, shail recover _:mthe beneﬁcranes or the xran;mlssron customers, as 3he case may, be the

under-recovered amount along with srmple interest at the rate equal to the short-term Prime Lending

il wrien il opind

(6) ““Th aiiint under-recovered or over-recovered 'al g w1th :

by the Cotiirission after the truing up exercise.

““Capithl’ 'Cost (1) Capital cost for i a Regronal Load Despatch Centre shall include the
expenditure incurred or projected to be mcurred durmg the control perrod, 1nc1udmg Tnterest Dunng
Con.strucnon (lDC) and financing charges, any gain or loss on account of Forergn Exchange Rate
Y hriation (FERV) durmg construction, ;nd Tncidental Expenditure ﬁunng Construc on ([EDC) in line
with the CAPEX plan: o

Pmiri&ed thatthe value ofthe assetsnot m useshan notformpan orcaprtalcost e
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Frovided that prudence check may include scrutiny of the reasonableness of the capital
expendityre, financing plan, IDC, IEDC, use of efficient technology, cost over-run and time over-run,
and such pther matters as may be considered appropriate by the Commsnission:
i _ ‘ ) oo :

Frovided further that the capital cost appearing in the books of accounts of thc Power System
Operatiog Company for the'r&s.pecﬁve Regional Load Despatch Centre and NationaliLoad Despatch
Centre ad on the date of transfer along with the approved CAPEX plan for the control period shall be
the basis for determination of charges. ;
7. 4dditional Capitalisation. - (1) The capital expenditure incired or projected o be incurred
after the flate of commercial operation may, it its discretion, be admitted by the Comjmss:on, subject
t0 pruderice check:

Hrovided that any expenditure on acquiring the minor items or the assets like tdbls and tackles,
furniture, air-conditioners, volmge stabilizers, refrigerators, coolers,  fans, washing : machmes heat
convectofs, mattresses, carpets ete. brought after the date of commercial operatldn shall not be
considerqd for additional capitalization for determination of fees and charges.

8. ebt-Equity Ratio. - (1) The actual debt: equity ratio appearing in the book& of accounts as
on the djte of transfer shall be considered for the opening capltal cost of National,Load Despatch
Centre Reglonal Load Despatch Centres

2) Hor an investment made on or after the date of transfér, if the equity actually dgployed is more
than 3094 of the capital cost, equity in excess of 30% shall be tréated as normative loan;

Rrovided that where equity- actually deployed is less than 30% of the capltallcost, the actual
equity shill be considered for determination of charges:

Rrovided further that the equity invested in foreign currency shall be dm@amd in Indian
rupees on the date of each investment.

Explanation.- The premium, if any, raised by the Power System Operation Comparjy while issuing
share cagjital and investment of internal resources created out of its free reserve, for thé: funding of the
capital expenditure, and funds created out of the LDC Development Fund as approved by the
Commisgion shall be reckoned as paid up capital for the purpose of computing réturn on equity,

provided| such premium amount and internal resources are actually utilised for mesting the capital
expenclit?re.

P S T T TR B RUPPRIT S F N A | e BT R " (I PRI T YEVRORE S NI | TR R e
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9. LDC Development Fund. - (1) The Power System Operation Company shall create and
maintain a separate fund called ‘LEC Development Fond’, ... -0 - 0 -

(2) The charges on account of return on equity, interest orul loan, depreciation and other income of.the
Regional Load Despaich Cenfre and ‘National. Load. Despatch centre. such as, registration fee,
application fee, short-term open aceess.charges, etc:shall be depesited to the LDC develqpn_;ent § d.

- (3) The Power System Operation Company shal] be entitled to utilise the m?ge;g deposmd to the.L.DC
development fund for loan repayment, servicing the capital raised in the. form.of interest and diyic

payment, meeting stipulated ei]uity portion in asset creation and margin money for raising loéh from
‘mefmmigisinsﬁaKiOﬁ-and;ﬁuadklg%.&ﬂpmjmﬁ, wd i e |

BN

T I B L DAN ;Wﬁ

(4) The LDC development fund shall not be utilized for any other revenue expenditmfe.

{5) Any asset: created- by the Power. SySIem Opergmmy out, of the money. dnms g to the

LDC development fund. shall not be congidered: for computation,f retum. on equity. a:gd mtetest on

loan. '

Slepe stk aTmAT S Lhai

(6) The Commission shall review the LDC development fund every year.. . . ... .. .z 7

COMPUTATION'OF ANNUAL CHARGES A®

10. T Aignial charges: S The anmuaERarpes halt'be detemmw for eaide Regional. Load
Despatch Centre and Nationaf Lokt Despatch Cente Afniitcharges 6f NEDC shall he appostioned
to the RLDC on the basis as stated in clause 3 of Regulation 18. Annual charges of RLDC shall be
' coliected in the form of" system e-peratnon charges and nmketoperaﬂm cw £
’ ) R M e e g 4

11.  Components of annu.nl charges « The annual charges shall consist of the followmg

compotients, namety:- 7L i S e L
s B .‘}] HASE -
(a) Return on equity;
‘ (b) Irttemtonioancaﬁita‘]‘"’"’”"'" PUHEIRSL e T e e e e
R L e o N .:"."-- ]

_ (c) Deprec1at10n, a

3520 GI09—10
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| (d) Oﬁératibn and maintenance expenses e:':c'lﬁding' human resource expenses;
BRIV S ::-,:‘(;,e}. ‘,i:,Hﬁman: Yesource expenses; - . g
(f)  NLDC charges and corporate office expenses; and -
(2) Tnterest on working capital;

VIR VT NS rg i

UL 2y D enih on ‘equity shall be computed on pre—tax -base-rate of- 16%% to-be. grossed up as per the
SnabigiB letduse B)ofﬂns egﬁ!at:dn el e

01 B80!l nisieT et s ;

B

(3) The rate of return on equity shall be omputed by gressing up the base rate with theinormal tax
rate for the financial year 2009-10- apphcablc to the Power System Operatxon Company:

~ O
it} DS I B T S S o i

Provided that return on equity with'respect to the actual tax rate applicable to the Power
uili YRR Bperatiofi Comipatiy in Tine with the-provisiofis of the refevant Finance Acts of the respective

T

Nt drifing control period shall be tried up at:the enid o the-contrel period.

4) Rate of return on equ1ty shall be rounded off to three decimal points and be computed as per
the formula given belowie™ 7 /v font el '

Rate of pre-tax retumn on equity-#'Hasd +ete  (1-t)

Musse4 iz shs applicabls taxrate in ascordanes it ub

i60.] (4301, Interest onJoan capifal. - (1), The loans dqtemned,maseordmce with Regulation § shall be
- reorgidered as gross. mormative loan for galculationof. m;rasmnlo,an

sl finde DAY s a5 L

@) The norggg;g.fg ;om i g #s .on. 142009 shall he worked out by dcductmg the

R iy

cumulative repayment as adrmtted by the Commission up to 31.3. 2009 from the £ross normative loan,

yniwollol od1 Yo teizucs lpids G Top LY P O St g ; =
(3) The repayment for respectxve year of the control penod shall be deﬂmed to be equal to the
depreciation allowed for that year.

(4)  The rate of interest shall be the weighted average rate of interest calculated on the basis of the

actual loan portfolio at the beginning of éach year applicable to the respective Regjonal Load Despatch
Centre*
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Provided that if . there 8- no-actual iloan for'a ‘particular year' but' nisHriativé Toan is self

outstanding, the last availabie weighted average rate of interest shall be considered:

Provided further that if the Regional Load Despatich Centre does not have actual loan, then the

weighted avgrage rate of-interest of the/Power . System -Operation COmpany asa’ whole shaﬂ be' '

considered.

(5)  The interest on:loan sha-be vaiculated:on the normative average loan of the' yéar by app‘[ymg':: ‘

the weighted averagerate of j intgreghn : : S ot

(6)  The Power System Operation- Company shall make every effort to re-findrice the loan as long'f e

as it results in net savings on interest and in that event the ¢osts associated with SucH re- fi riancmg shall

be borne by the users and the net savings shall be shared between the users and the Power System

OperalonCompany,asthecase«myﬂhe«mthermt)fﬁ*} R

@) The ehanges to the wrmsald‘mndltxous of:the-1oahs shall be reflecied” frorn the daté of‘ Such;u :"JU

re-financing. ..

®) In case of dispute, any of the parties may tnake an ‘application in accordance withi fthe
Central Electricity Regulatory Commission (Conduct of Business) Regulations, 1999, as amended
from time to time, including statitory reresiactmentt thereof for setticinerit of e dlspute A

Provided thA¥he Gs6rS SHall hoeH b otd’ any payment on account of the mterest c[armed by the users,_,ji‘i'_':_n i
" and the Po\‘?éib@?éféﬁj@‘ﬁé?&ﬁéﬁ ‘(f'é)ﬁlpany dunng the pendency of any dxspute ansmg out of ree

i

financing oftdoan.

14. Depreciation. - (1)'fhe valué base for the purpose of depremataon shall be the capltalcéo;s;tudf T

the asset admitted by the Commission.

(2)  The salvage: velivdf the ‘asyet’ {excluding I equ'prrierits and Soﬁware s) shall b..': " L
considered as 10% and depreciation shall be allowed up to maximum of 90% of s tapital costof the”
asset; The salvage value for (T equipments and Software's shall be consndered as NIL and

100% valua-ofthe asséts shaltbe conaidered depreclabié

(3)  Land shall not be & deprecisble asset'znd ifs cost shall be excluded f‘rom the capltaf cost wh:le -

computing depreciable-vatue of the tapital cint 5¢the asset. -

ST S

A
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(4) - Depreciation shall be calculated annually based on Straight Line Method and at rates specified
in Appendix-IIT to these reguiations for the assets of the Regional Load Despatch Centre,

(5) Assets fully depreciated shall be shown separately

(6) Value of the assets not in use or declared obsolete shal] be taken out from the capital cost for

the purpose of caleulation of depreciation.

(7 The balance depreciable value as on the date of transfer shall be worked out by deducting the
cumulative depreciation from the gross depreciable value of the assets appearing in the books of
accounts of the Power System Operation Company for the respective Regional Load Despatch Centre

and National Load Despatch Centre as on the date of transfer.

15. Operation and Maintenance Expenses (excluding humaan resource expenses). -

(1) Operation and maintenance expenses (excluding human resource expenses) shall be derived on
the basis of actual operation and maintenance expenses for the years 2004-05 to 2008-09, based on the
audited balance sheets. The O&M expenses shall be normalized by excluding abnormal operation and
maintenance expenses, donaticn, ioss-in-stack, prior-period adjustinents, claims and advances written-

off, provisions, etc, if any, after prudence check by the Commission.

2) The normalised operation and maintenance expenses, after prudence check, for the years 2004-
05 to 2008-09, shail be escalated at the rate of 5.17% to arrive at the normalized operation and

maintenance expenses at the 2008-09 price level respectively and then averaged to arrive at normalized

average operation and maintenance expenses for the 2004-05 to 2008-09 at 2008-09 price level. The
average normalized operation and maintenance expenses at 2008-09 price level shall be escalated at

the ggte of 5.72% to arrive at the operation and maintenarce expenses for year 2009-10.

(3)  The operation and maintenance expenses for the year 2009-10 shall be escalated further at the
rate of 5.72% per annum to arrive at permissible operation and maintenance expenses for the

subsequent years of the tariff perjod.

16. Human Resource Expenses. - { 1) Human resource expenses shall be derived on the basis of
actual human resecurce expenses for the years 2004-05 to 2008-09, based on the audited balance sheets.
The human resource expenses shall be normalized by excluding abnormal Human resource expenses,
ex-gratia, VRS expenses, prior-,period adjustments, claims and advances written-off, provisions, etc, if

any, after prudence check by the Commission.
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(2)  The normalised human resource expenses, after pmdence check, for the years 2004-05 to
2008-09, shall be escalated at the rate of 5.17% to arrive at the normalized human resource expenses at
the 2008-09 price level respectively and then averaged to-arrive at normalized. average human resource

- expenses for the 2004-05 to 2008-09 at 2008-09 price level. The évemge normahzzd human resource
expenses at 2008-09 price level shall be escalated at the rate of 5.72% to arrive at the operation and
maintenance expenses for year 2009-10: )

Provided. that-human resource expenses for the year 2009-10.shall be further rationalized
considering 50% increase in employee.cost.on account of pay revision of the employees of the Public
Sector Undertakings to arrive at the ;ner;nissible operation and maintenance expenses for the year
2009-10.

3 The human resource expenses for the year 2009-10 shall be escalated further at the rate of

5.72% per.annym to arrive at permissible human resource expenses for the subsequent years of the
tariff period. '

17. Interest on Working Capital- (1) The working capital shall cover :

(i) Operation and maintenance expenses excluding human resource expenses for one month;

(ii) Human resource expenses for one month;

(iii) NLDC charges for one month; and

(iv) Receivables equivalent to two months of the system operation charges and market operation
charpes as approved by the Commission.

2) Rate of interest on ‘working capital shall be on normative basis and shall be equal to the short-
term Prime Lending Rate of State Bank of India as on 1.4.2009.

3 Interest on working capital shall be payable on normative basis notwithstanding that the Power
System Operation Company has not taken any loan for working capital from any outside agency.

18.  NLDC Charges and Corporate Office Expenses. - (1) To the extent applicable, NLDC
charges shall be compitted by fottowing the methodology specified for computing-annual charges-of
Regional Load Despatch Certtres.except interest-on working capital.

()] The Corporate Office Expenses computed in accordance with the actual expenses incurred,
+ shall be allowed bythe Commission, after: prudence check.

3 NLDC charges and corporate office expenses shall be apportloned 1o the Regmnal Load. - . ..

Despatch Centre on the basis of the demand served in the respective region.
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CHAPTER -4 -

" LEV¥'AND'COELECTION OF FFES AND CHARGES -~

19. Coltection. - (1) Power System Operation Company -shall collect the fees and - charges as

determined under these regulations.

(2) Power System Operation Company shall-bse entitled to levy and collect tegistration fees- and '

charges from the users and power éxchangés as specified'in these reégulations.

(3) Power System Operation Company shall be entitled to levy and collect fees and charges for

any other services rendered to the users and power exchanges as specified in any other regulations.

20.  Allocation and apporticument of components of annual charges to systéem operation”

function and market operation function. - (1) Annual charges towards system operation function -

shall comprise 80% of the annual charges.

(2) Annual charges rowards market operation function shall comprise the balance 20 % of annual

charges.

(3) The ratio of allocation of annual charges to system operatton charpes and nrarket dperation charges

may be reviewed by the Commission fromn time to time:"

21, Determination of SOC and MOC. - System operation:charges and market operation‘charges
shall be determined by adding up the allocated:and/or apportioned amount ‘of various components of .

the annual charges, as specified in Regulation 20 of these regulations.

22, Coliection of 8OC.- (1) The: System operation charges shall be collected from the LUSErS as:
per the norms given below:-

o

{1) Initer state tramsmission licensees: .- ... 'IO%ofsystem operation charges;
(ii) Generating stations and sellers:.- . -~ - 45%of system operatiornrcharpes;
(iii) Distribution licensees and buyers: 45% of system eperation charges.

(2) The system operation charges shall be levied on the inter state transmission: kcensees on' the basis
of the ckt.-km of the lines owned by them as on the last day of the month prior to billing of the
maonth, - '



concerned Regional Load Despatch Centre.
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{3) The system operation charges from the generating companies and sellers shall be collected in
proportien to their installed capacity. or contracted capacity, ag'the c#s€ fay be, as on the tast day of
the month prior to billing of the month. A '

(4} - - The system operation charges from. distribution Héensees and- buyers shall be collected in
proportion to the sum of their allocations and contracted capacxt:es as the case may be, as on the last
day of the:month: prior to- billing -of the:month.-: v E el D e L

- Provided that the respective: StateLotd Despatch’ Centre shall-be the noddl dgency o this
purpose in the State if the concerned Regional Load Despatch Centre, State Load Despatchi Cenltré and

the distribution licensees arrives at a mutual consensus to do so. The respective State Load Despatch

«Centre shall eollect-the system operation charges fiein the distribistion’ ficensees Within a state’ on

behalf of ithe -concemned Regionat Load- dispateh’ Centre ‘and’ the ' sime shafl' bé deposited 0 the
concerned Regional Load Despatch Centre,

23, Collection of Market Operatiorf’ Charge!& The market operation charges shall be collected

equally from all the users except inter staté transmission licensees:

T ‘e SIS 3 iyeT
R .._.‘,"".?H BTy G T

P -

Provided that the respective State Load Despatch Centre shall be the nodal agency for this purpose in
the State’ if the’ concemed Regxonal Load Despatch Centre"Siate Load Despatch Cllire and the

distribution Ticensées arrives ‘at 4 mutual corisenstis 6 do 0. The” respect:ve S‘tate Load Despatch

‘Centre shall colféct the market operation charges from' the distributidir llcensees w1thm a state’ on

behalf of the concerned Regional Load dispatch Centre and the same shaﬂl be deposwed 6 the

: : = P S P I TS B
“-”‘-'-_ 3 detiEITOLSNE R0 BRI

24, Registration fees. - (1) All users whose scheduling, metermgandenérgyl aEcountmgmto be

coordinated by Regional Load Despatch Centre shall register themselves with the Regional Load

‘Despatch Centre ‘coficérmed” by ﬁlmg apphcatmn in the format pt’escribecf as K ildli—IV to " these

regiilations, ' ' o

2) The application for registration shall be accompanied by a one time fees of Rs 10 lakh.

P R R ERIPETRN B SR FE PP e AR )L R

~3) - The existing. users. shall -register themselves i with the-. RegionalLoad < Despgatch . Céntre

concerned by filing an application along with the feds of Rs ‘1G-1akh within:a rrohth of eoming:inio
force of these regulations.
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(4) . The Regional Load Despa:ch Cenu‘e after scrutinizing application and aﬁef beiig satisfied
with. cofectness. of the information furnished in the -application shall registerthe i@pm@t in its
register quly intimating the applicant about its acceptance. - . = i S B

(5) . Regional Load Despatch Centres shall maintain a list-of registered users-on its website.

25..  National Load Despatch Centre charges and corporate office expmelnﬁjﬁﬂ‘ i the
expensed of National Load Despatch Centre and corporate office, as approved by_ti'le Commission,
shall beippottionedto the Regional Load Despatch Centres on the basis of the:demahd served in the
_respective region. . . . . Sy R T I DL ? T

(2)  National Load Despatch. Centre shall collect an amount of Rs:20.0 lakh (Rugees:twenty.lakh
only) as pne time. registration fees from each.power exchange for the purpose of registrition. -

MM SRR NERNIRE A L 41 THIT: 1L 2T
B LR TR BRI St ST
BILLING AND OTHER MISCELLANEOUS PROVISIONS
illing and Payment of charges. (l) Bllls shall be ral,sed for t!m,,system Qperanon cha::ge
et. operation. charge on rnonthly basis by the Power System Opnranq+ Company. in
with these regulanons, and payments shall be made by the users ducctl){ to.the . Power

!
JRTIER SR R

T te payment sqrcharge - In case the payment pf any- h:ll for cha,rges paye*bla under,these
regulations is delayed by a user beyond a period of 60 days from the date of blllmg;a late payment
surchargp at the rate of 1.25% per month shall be levied by the system operator.

28. ebate. - For payment of bills‘through letter of credit on presentation, a rebat;. of 2% shall be

Where payments are made other than through letter of credit within a perkod:pf one month of
presentation of bills, a rebate of 1% shall be allowed. IR T RN
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29.  Power to Relax. - The Commission, for reasons to be recorded in writing, may relax any of
the provisions of these regulations en its own motion or on an application made before it by an

interested person after giving reasonable opportunity to those likely to be affected by such relaxation.

ALOK KUMAR, Secy. .

[ADVT L1/4/1 50/09-Exty.]
Appendix-I
TARIFF FILING FORMS (NLDC/RLDCs)
INDEX

Checldist of Forms and other information/ documents for

tarift filing for NLDC/RLDCs
Form No. Tarilf Filing Formats (RLDCs) Tick:
FORM- 1 Sumimary Sheet '
FORM- 2 | Normative Parameters considered for tariff caiculations
FORM- 3 " Abetact of Admitied Capital Cost for the existing Projects
FORM- 4A Abst-act of Capital Cost Estimates and Schedule of Commissioning
for the New projects -
FORM- 48 - Element wise Break-up of Capital Cost
FORM- 4C A Break-up of Cmstructjon/Supply/Se{rice packages
FORM- 4D Financial Package upto coD
FORM- 4E Statement of Additional Capitalisat_ién after COD
FORM- 4F Statement of Capitd cost ‘
FORM- 4G Statament of Capital Woks in Progpess
FORM- 44 Financing of Additional. Capitafisation
FORM- 41 Details.of Foreign Equity
FORM- 5A Cakulation of Interest areNarmative Loan
FORM- 58 5 Taaben of Weighted Average Rate of Interest on Actuaf Loansl |
FORM- 5C Details-of Foreign' loans
FORM- 5D Details of Project Spacific Loans
FORM- 5E- Defails of Allucatibn of corporate loans to various RLDCs
FORM- 6A Statement of Depreciation '
FDRM- 6B Calculation of Depreciation Rate
FORM- 7A Details of Operation and Maintenance Expenase excluding human
resQurce expenses
FORM- 7B Deta:lls of Hurman Resource Expenses
FDRM- 7C Details of Repairs and Maintenance Expensese
FDRM- 7D Dotails of Administrative and General expenses
FORM- 8 Calculation of Interest on Working Capital
FORM- 9 " Draw Down Schedule for Catculation of 1DC & Financing Charges

FORM- 10 Actual cash expenditure
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r Information/
nts ,
Sl. No. . Information/Document ' Tick

1 Certificate of incorperation, Certificate for Commencement of :
Business, Memorandurm of Assodiation, & Articles of Assodation (
For New Project(s) setup by a compary making tariff application
formeﬁrsttimeu:CERC)

2 Regionwise and Corporate audited Balance Sheet and Profit &
Loss Accounts with all the Schedules & annexures for the new
Transmission System & for the relevant years. -

3 | Copies of relevant ioan Aareements
.mpiesofmeappmvi'ofcompemmmyfwme&pitalmst
and Finandal package.

5 i Cnpuofthe Equity partiﬁpauon agreements and necessary
wwfﬂfﬂ\efomigneqtitvf ‘

6 Copies of the BPTA/TSA with the beneficaries, if any

7 Detailed note giving reasons of time andcnstove.r run, if

’ applicable. '

8 Any other relevant information, (Please specify)

. |
m. Electronic copy of the petition (in words format) and detailed caiculation as per formats (in excell
) and any other inlbrmation Submitted shall also ba furnished in the form of CD/R py:disc .

Summary Sheet

Name of the NLDC/RLDCs :

(Rs. in lacs)

o Ll
1
S.No, _ Particulars Form No 2008-09 :2009-10 2010-11 | 2011-12 2(?2-13 2013-14

i T2 ' — 3 | 4 5 | & | 17 8

[

Return on Hyuity!

Interest on {oan Capital
Deprediati

O&M Expentes excluding - '
human resopirce expenses - : ’ :

FYEPI N

N

Human resqurce expenses.

61 NLDC Chariand Corporate

office expe:
7 | Interest on Working Capital

Total

! Details of calculations,|considering equity as per regulation, to be fumished.
¢ Petitioner

. . : [ )
. R TR R T T “ R ] N i ] -
%



Abstract of Admitted Capital Cost for the existing Projects

Name of the NLDC/RLDCs :

[wrmI—'vE 4] MRA & OA9H ;. AR
PORM-2
Normative Parameters considered for tariff calculations
Name of the NLDC/RLDCs :
Ysar Ending March
Particulars Unit As
Existing
2008.09 | 200910 | 201011 | 209442 | 201218 | 301344 |
1 2 3 4 5 6 ? s
Base Rate of Return on Equity % :
Tax Rate . %
Recievables in Months fbr WC months ’
O8M excluding human regource expenses in | !
Months for WC , months - ]
| Human resource expenses in Months for WC | months S
NLDC charges in Months for WC months .t
Prime lending Rate of SBI as on
. % :
i
1. Please mention relevant date
Petitioner
Form3

Capital cost as admitted by CERC

Capital cost admitted ason ___

(Give reference of the CERC relevant Order with Petition No. &

Date)

Currency):

Foreign Component, - if any (In Million US $ or the relevant

Domestic Component (Rs. Cr.):

Foreign Excharge rate considered for the admitted cost:

Hedging cost, if any, considered for the admitted Capital cost .

Total Project cost admitted (Rs. Cr):

Petitioné?
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8

FORM-4A

Date of - approval of the ‘Capiai cost
estimates: .

Presant Day Cost

Completad Oon'

Price level of 3pproved estimates

“IAsTof End of Qtr. OF the

year

i
As on Scheduled COD &f the
Station :

Forcign Exclange rate considered for |

theCapital cost estimates

din F

Foreign Com,

or the relevant Currency)

t, it any (in Millon US §

Domestic Component (Rs. Cr.)

Hedging Cosy (Rs. Cr)

Capital cost {xduding IDC, FC, FERV &

IDC, FC, FERV & Hedging Cost

Foreign Compdnent, if any (In Milion US $

or the relevant{Currency)

Domestic Component (Rs. Cr.)

Total IDC, F§, FERV & Hedging Cost

{Rs.Cr.)

Rate of taxes &duties considered

Lot Ak

o o Bk b



[T [I—@VE 4] _ W 1 TS ¢ SRR

; 1.cost Including IBC, FC, FERV &k Hedging Cost

Foreign Component, if any (In Million US §
or the relevant Currency) :

Domestic Component (Rs. Cr.)

Capital cost Inchuling IDC & FC (Rs.

Cr)
Schedyte of Commissioning
Note:

1. Copy of-approval letter should be énclosed.
2. Details of Capital cast are to be furnished as per FORM=4B or 4C as applicable.
3. Details of IDC & Financing Charges. are to be fumished as per FQﬁM-B.
) RETTTIONER
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Form 4B
Element wise Break-up of Capital Cost

Name of the NLBC/RLDCs :
SLNo. Break Down Cost in Rs. Crores Variationt | Reasons | Admitted
- | for Cost
As per As Liabilities / Provision | Variation
original on i
Estimates | COD :
1 2 3 4 5 . 6=(3-4-" . 7. 8

A Preliminary works &fand . . f '
11 | Design &lEngineering 1 ) )
12 | tand

1.3 Sitéﬁrep;raﬂon ‘
10 | Total Preliminary works & land -

B | Civil Wolks ' : ’
2.1 | Control R¢om & Office Building induding i
HVAC . ;

22| Township|8 Colony

23 | Roads and Drainage

24 | Foundatioh for structures
2.5 Misc, civil works -

2.0 Total Civjl Works

[ Equipmepts

31

33

Total Eqipments
~ 30

4.1

4.2

4.3

4.0 | Total Spal

E Taxes ant] Duties

5.1 Custom Duy

5.2 | Other Taxes & Duties

5.0 Total Taxls & Duties

L v 4 418 '} T .l o mbipd o
|
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F Construction and pre-commissioning
expenses

6.1 Site supervision & site admn.etc.

6.2 Tools and Plants

6.3 construction Insurance .

6.0 | Total Construction and pre
commissioning expenses

G Overheads

7.1 Establishment

7.2 Audit & Accounts

73 Contingency

7.0 | Total Overheads

8.0 | Capital cost excluding IDC, FC, FERV
& Hedging Cost

H IDC, FC, EERV & Hedging Cost

3.1 | Interest Duning Construction (iDC)

9.2 | Financing Chargés (FC)

53 | Foreign Exchange Rate Varation (FERV)

9.4 | Hedging Cost

5.0 | Total of IDG, FC, FERV. & Hedging
Cost

10.0 | Capital cost Including IDC, FC, FERV
& Hedging Cost

1. In case of time & Cost over run, a detalled note giving reasons of such time and cost aver run should be submitted clearly bringing out the
agency responsible and whether such time & cost over run was beyond the control of the generating company.

Petitioner
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FORM- 4D
Financial Package upto COD
Name of the NLDC/RLDCs :
Project Cost as on COD?
Date of Commercial Operation
: (Armount in lacs)
Financial Package as Financial Package as on COD As Admitted on COD
Approved
Currency and Amount® Cutrency and Amount® Currency and Amount’
1 2 3 4 5 6 7
Loan-I Uss 200m
[ Loan-II
Loan-1I1
and so on
Equity—
Foreign
Domestic
Total Equity
Debt : Equity Ratio

? Pate of Commercial Operation means Commercial Operation of the

RLDC

? For example : US $, 200M etc.etc

3520 Gl/08—12

' Say US $ 200m + Rs.400 Cr or Rs.1360 Cr including US $200m at an exchange rate of 1US $=Rs.48/-

Petitioner-
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_ FORM-4E
[Statement of Additional Capitalisation after COD

Name of the NLDC/RLDCs :

I

SLNo. [| Year | Work/Equipm |Amount | Justification | Reghlati | Admitted

ent proposed | Proposed | as per on ynder | Cost'
to be added to be propose | whith
after COD- -capitalised .| covered

O [ @ 3) @ (5) ©_ |

Total

' In casethe project has been completed and any tariff notification(s) thas already been
issued in|the past , fill column 7 giving the cost as admitted for the: purpose of tariff
notificatign already issued by (Name of the authority) (Enclose copy of the tariff Order)

Note:
1 Fill the form in chronological order year wise along with detailed justification ciearly bring
out the necessitv and the benefits accruing to the benficiaries.

2 In case initial spares are purchased alongwith any equipment, then the cost of such
spares shpuld be indicated separately.

Petition
er

PR T S R N L P T I T 1 TR R | "R
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FORM- 4F
Statement of Capital cost
Name of the NLDC/RLDCs :

Statement of Capital cost
(To be given for relevant dates and year wise}

As on relevant date.’

A | a) Opening Gross Block Amount as per books

b) Amount of capital liabilities in A{a) above

c) Amount of IDC, FC, FERV & Hedging cost included in
A(a) above — : '

d) Amount of IEDC (excluding IDC, FC, FERV & Hedging
cost).included in A(a) above g

B | a) Addition in Gross Block Amount during the period

b) Amount of capital liabiities in'B(a) above

¢) Amount of IDC, FC, FERV & Hedging cost included in
B(a) above -

¢) Amount of IEDC (excluding iDC, FC, FERV & Hedging -
cost) included in B(a) above '

DR

C | a) Closing Gross Block Amount as per books

by Armount of capital liabilities; in C{a) above

¢) Amount of IDC, FC, FERV & Hedging cost included in
C(a) above : . '

d) Amount of IEDC (exciuding IDC, FC, FERV & Hédging
cost) included in C(a) above

s e e st + bt

1 Relevant datels means date of COD and financial year start date and end date

PETITIONER

FORM- 4G
Name of the NLDC/RLDCs :

L Statement of Capital Woks in Progress o

(To be given for relevant dates and year wise)

As on relevant date.’

A | a) Opening CWIP Amount as per books

b) Amount of capital liabilities in a above

¢) Amount of IDC, FC, FERV & Hedging cost included in a above

B | a) Addition/Adjustment in CYWiP Amount during the period
b) Amount of capitai liabilities in a above '

¢) Amount of IDC, FC, FERV & Hedging cost included in a above

1 a) Capitalization/Transfer to Fixed asset of CWIP Amount during the
C | period '

b) Amaunt of capital liabifities in a above
¢) Amount of IDC, FC, FERV & Hedging cost included in a above

D | a) Closing CWIP Armount as per books

b) Amount of capital liabilities in 2 above : . ) ﬂ
¢) Amount of IDC, FC, FERV & Hedging cost included in a above

1 Relevant date/s means. date of CcOD and financial year start date and end date

PETITIONER
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{Part [1I—Sec. 4]

1
+

Name of NLDC/ *LDCs :

Calculation of Interest on Normative Loan

FORM- 5A

(Amount in lacs)

Particulars

Existing
2008-09

2009-10

2010-11

2011-12

2012-13

2013-14

2

4

6

7 .

Gross Normati

Opening

vrloan-

Cumulative rephyment of

Normative Loar

year

upto previous

Net Normative ioah - Opening

Increase/Decriase due to ACE
‘during the Yea

Repayments oi:lNormative Loa

during the yea

Net Normative

oan - Closing

Average Normgtive Loan:

Weighted average Rate of

Interest on actyial Loans

Interest on Nofmative loan

Petitioner

FORM- 58

Calculation of Weighted Average Rate of Interest on Actual Loans®

Name of NLDC/RLDCs :
{Amount in lacs)
51. no. . Particulars Existing| 5009.10 | 2010-11 | 2011-12 |2012-13 | 2013-14
2008-09 |
1 | 2 3 “a 5 3 7 8
Loan-1

Gross logn - Opening

Cumulatiye repayments of Loans

upto preyious year -

Net loan | Opening

Add: Draval(s) during the Year

Less: Repaym

the year

ent (s) of Loans during |

Net loan | Clgsing

Average Net Loan
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Rate of Interest on Loan on annusi
basis

Interest on loan

Loan repayment effective from (date
to be in_dicated)

Loan-2

Gross loan - Opening

Cumulative repayments of Loans.
upto previous year

Net loan - Opening

Add; Drawal(s) during the Year

Less: Repayment (s) of Loans during ‘
the year

Net loan - Closing

‘| Average Net Loan

Rate of Interest on Loan on annual
basis :

Interest on loan

Loan repayment effective from (date
to be indicated)

| Loan-3 and so on

Gross ioan - Opening

Cumnulative repayments of Loans
upto previous year

Net loan - Opening

Add: Drawal(s) during the Year

Less: Repayment (s) of Loans during
the year

Net loan - Closing

Average Net Loan

Rate of Interest on Loan on annual
basis

Interest on loan

Loan repayment effective from (date
to be indicated)

[ Total Loan

Gross loan - Opening

Cumulative repayments of Loans
upto previous year -

Net loan - Opening

Add: Drawai(s) during the Year

Less: Repayment (s) of Loans during | -
the year '

Net loan - Cosing

Average Net Loan

Interest on loan

Weighted average Rate of
Interest on Loans

11n case of Foreign Loans, the calculations in Indlan Rupees is to be furnished. However, the calculations

i ' ' i ished seperately in the same form.
in Orginal currency is also 10 be furnis perately petitioner
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Name of NLDC/RLDCs

‘Details of Project Specific Loans

FORM- 5D

(Amount in lacs)

Partiqulars

Packagel

Packaged4

Package6

]

Package2
3

Package3

.6

Package5

7

Source of Logn®

Currency”

~ [sanctioned

Amount of Lgan

drawn upto

Amount of Gloss Loan

31.03. 2009/@00 34,5,13,15

Interest Type

o

applicable

" [Fixed Interest Rate, if

Base Rate, if
Interest’

Floating

Interest®

Margin, if Flopting

'Yes/No

Yes/No

Yes/No .

'Yes/No

YesfNo

Yes/No

Are there an

 Caps/Floor®

caps/floor

If above is yes,specify

Moratorium Reriod!®

Moratorium ¢
from

ffective

Repayment H

eriod!!

Repayment dffective from

Repayment A

requency’?

Repayment
Instalment

|4

Are foreign clirrency loan

Base Exchange Rate®
hedged? I

details'’

If above is ygs, specify

1 Source of Ig
PNB, SBI, IC

B Y

)an means the agency from whom the loan has been taken suchuas WB, ADB, WMB,
Cl, IFC, PFC etc.
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2 Ctjrrency refers to currency of loan ‘such as US$, DM, Yen, Indian Rupee elc,

3 Details are to be submitted as on 31.03.2009 for existing assets and as on COD for the
remaining assets.

4 Where the loan has been refinanced, details in the Form is to be given for the loan refinaced.
However, the details of the original loan is to be given seperately in the seme form,

S If the Tariff in the petition is claimed seperately for various transmizsion elements, details in
the Form is to be given seperately for all the elements in the same fors.

5 Interest type means whether the interest is fixed or floating.

7 Base rate means the base as PLR, LIBOR etc. over which the margin is to be added. Appticable
base rate on different dates from the date of draw! may also be enciosexd.

8 Margin means the points over and above the floating rate.

% At times caps/floor aré put at which the floating rates are frozen. ¥ such a condition exsts,
specify the limits. '

10 Moratorium period refers to the period during which loan servicing liatiiity is not regisired.

11 Repayment period means the repayment of loan such as.7 years, 16 years, 25 years efc.

12 Repayment frequency means the interval at which the debt servicing i to be dune such as
monthly, quarterly, half yearly, annual, etc.

13 Where there is more than one drawal/repayment for a loan, the date & amount of 2ach
drawal/repayement may also be given seperately

1 If the repayment instaiment amount and repayment date can not be worked out from the
data fumished above, the repayment schedule to be furnished seperately.

5 In case of Foreign loan, date of each drawal & repayment alongwith exchange rate at that.
date may be given.

16 Base exchange rate means the exchange rate prevailing as on 31.03.2009 for existing asset:
and as on COD for the remaining assets. '

17 11 case of hedging, specify details like type of hedging, period of hedging, cost of heging, et

18. At the time of truing up rate of interest with relevant reset date (if any) to be furnished
separately _

19. At the time of truing up provide deiails of refinancing of loans considered earlier. Details such
as date on which refinancing done, amount of refinanced loan, terms and conditions of
refinanced loan, financing and other charges incurred for refinancing efc.

Petitioner
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Name of NLDC/RLDCs :

:

Details of Allocation of corporate loans to various RLDCs

FORM- 5E

(Afnount in lacs)

Patticulars

Packagel

Package2 [Package3

Packaged4

Remarks

1

3

4

qu;ckageS

7

Source of Loan’

5 .6

Currency®

Amounf of Loan senctioned

|Amount of Gross lJoan drawn upto
31.03.2009/COD 51345 -

Interest Type®

Fixed Interest Ratg, if applicabie

Base Rate, if Floatjng Interest’

Margin, if Floating|Interest® -

Are there any Caps/Floor®

‘es/No

Yes/No.

Yes/No

If above is yes,specify caps/floor

‘[Yes/No

Ye;;/No

Moratorium Periodl?

Moratorium effectije from

Repayment Period]*

Repayment effectiVe from

Repayment Frequdncy'?

Repayment Instalment!34

Base Exchange Rale16

Are fbreigr_l currengy loan hedged?

If above is yes, specify details?”

Distribution of loan packages to various transmission elements

Eastern Region

[Transmission element 1

Transmission e!en'lent 2 and so on

Totat
Western Region
Transmission element.1
Transmission element 2 and so on

Total"

Northern Region_

Transmission elemgent 4




. [Transmission element 2 and so on
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Total

Southern Region

Transmission element 1

Transmission element 2 and so on

Total

North-Eastern Region
Transmission element 1

Transmission eiement 2 and 20 on

Total

RLDC
Total

! Source of loan means the agency from whiom the loan has been taken such as WB, ADB, WMB, PNB, $BI, ICICI, 1FC,
PFC etc.

2 Currency refers to currency of loan such as US$, DM, Yen,‘India_n Rupeeetc.

3 Details are to be submitted as on 3f.03.2‘.009 for existing assets and as on COD for the remaining assets.

“* Where the loan has been refinanced, details in the Form is to be given for the loan refinaced. However, the details of
.the original loan is to be given seperately in the same form. '

5 If the Tariff in the petition is claimed seperately for various transmission elements, detalls in the Form is to be given
seperately for all the transmission elements in the same form.

® Interest type means whether the interest is fixed or floating. 7

7 Base rate means the base as PLR, LIBOR etc. over which the margin is to be added. Applicable base rate on different
dates from the date of draw! may also be endosed.

8 Margin means the points over and above the floating rate. _ .

? At times caps/floor are put at which the floating rates are frozen. If such a condition exists, specify the limits.

10 Moratorium period refers to the period during which loan servicing liability is not required.

! pepayment period means the repayment of loan such as 7 years, 10 years, 25 years etc.

2 pepayment frequency means the interval at which the debt servicing is to be done such as monthiy, quarterly, half
. yearly, annual, etc,

12 Where there is more than one drawal/repayment. for a loan, the date & amount of each drawal/repayement and its
allocation may also be given seperately

1 1f the repayment instaiment amount and repayment date can nnt be worked out from the data furnished above,
the repayment schedule to be furnished seperately.

!5 In case of Foreign loan,date of each drawal & repayment alongwith exchange rate at that date may be given.

16 Base exchange rate means the exchange rate prevailing as on 31.03.2009 for existing assets and as on COD for the
remaining assets.

¥ In case of hedging, spedify details like type of hedging, period of hedging, cost of heging, etc.

18. At the time of truing up rate of interest with relevant reset date (if any) to be furnished separately

19 At the time of truing up provide details of refinancing of loans considered earlier. Details such as date on which
refinancing done, amount of refinanced loan, terms and conditions of refinanced loan, financing and other charges
incurred for refinancing etc.

Fetitioner
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Statdment of Depreciation

Name of NLDC/RLDCs :

+—

FORM - 6A

{Amount in lacs)

Financial Year

Upto

2008-09

2009-

2010-
10 '

11

2011-
12

i

. 2012-13
I

2013-14

2

11 12

13

14

15

Depreciation og Capital Cost

Depreciation recg

vered during the Year

Advance Against
up to 31.03.2009

Deprediation recovered |

Cumulative De
Advance again
recovered upto

reciation &
Depreciation

the year

Calculation of Depreciation Rate

FORM- 6B

Name pf NLDC/RLDCs :
Amount in lacs
Gross Block as on | Depreciation | Depreciation
31.03.2009 or as | Rates as per | Amount for
on COD, CERC'S each year
Sk 1 whichever is later | Depreciation up to
no. | | Name of the Assets and subsequently Rate ' 31.03.14
+ for each year Schedule-
therafter upto
31.3.13
2 3 4= Col.2 X
1 Col.3
1| Land
2 | Building
3 | aphd soon
4
5
6
7
8
9 V —_ _
10
18
19l
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20

21

22

23

24

25

26

TOTAL

Weighted Average Rate
of Depreciation (%)

¥ Name of the Assets should conform to the description of the assets mentioned in
Depreciation Schedule appended to the Notifcation.

Petitioner

Name of NLDC/RLDCs : FORM - 7A

Details of Operation and Maintenance Expenese excluding human resource expenses

{ Rs. In Lacs)
TEMS 2000-10 | 20010-11 | 2012413 2013-14 2014-15
. 1 2 3 4 5 6
1 Repairs and maintenance '
-@xpenses . .

2 Administrative and general
expenses, etc

3 Total i

Note: 1-Detail of these expenditure as per formats enclosed
2. To be furnishad for all the RLDCs, NLDC and Corporate office.

PETITIONER
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Name of

NUDC/RLDCs :

Details of Human Resource Expenses

" FORM -7B

PHRIOD- ACTUALS FOR PREVIOUS FIVE
1 YEARS :
ACTUALS FOR IST SIX MONTHS OF THE CURRENT
2 YEAR ‘
EXPECTED FOR LAST SIX MDNTHS OF THE
3 CURRENT YEAR T
4 EXPECTED FOR ENSUING YEAR
- Executive Non-Execuqve
Sl.No. | Agcount Code Particulars : Tofal
Non- Non--
Technical | Tech. Technical - | Téch.
1 Salaries :
2 Ofer-time
3 Deamess Aliowance
4 Ofher Allowance
5 Benus
Ptoductivity Linked
6 Incentive . ’
7 | Slib Total (1 to 6)- (
QTHER STAFF
cosT
imbursement of ’
8 edical Expenses. :
Lbave Travel ;
9 oncession '
Heimbursement of
10 House Rent
11 Ipterim Relief to Staff
gncashment of
12 arned Leave ‘
13 }-Henormrum |
Payment under :
Workmen
14 gompensation Act
156 | Bx-gratia
16 Expenditure on VRS
17 - | $ub Total (8 to 16)
$taff Welfare
18 Expenses
19 Terminal Benefits
20 Provisions
21 Pthers (Specify)
Total
22 [7+17+18+19+20+21)
Revenue recovered,
23 ffany
24 Not Total (22-23)
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ADDITIONAL
INFORMATIDN

No. of Employees as
1 on:

1) Executives

ii) Non-Executives

iii} Skilled

iv} Non-Skilled

Total

2 No. of Employees per

i) MW handled

ii) MKwh handled -

explained with proper justification.

rl) An annual increase in O&M expenses under & given head in excess of 20 percent should be

i} The data should be based on audited balance sheefs.

separately.

(1) Details of arrears, ifany. pertaining to period prior to the year 2004-05 should bementionéd'

IV} No. of employees opting for VR

S during each year should be indicated.

V) Details of abnormal expenses, if any shall be fur_nished separately.

V1) The monthwise provisions made: in the employee cost during 2006-07, 2007-08 and 2008-
shall be provided seprateley. J

09 towards wage revision/arrears

3520 Gl/09—14

PETITIONER
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FORM -7C
Name of NLRC/RLDCs !
Details of Repairs and Maintenance Expensese
A. REPAIRS AND MAINTENANCE EXPENSES {Actuals)
| Actuals for \
previous Estimates |
Financial for ensuing |
Year Current Financiaerar‘- year
Actual For | Projection For i
First Six _Balance Six ‘
Sl.No. .| Description Months Months . Total
1 Consumpticn of stores and spares
2 Loss of sivres and spares
Plant & Macheery repars and
3 maintenance
Civil works repairs a~d
4 maintenance

Annuat Maintenance Contract
g 4a+4b+dc)

5a - Plant & machineries
5b - Civit reparrs and maintenance
5c - QOthers

6 Others (Specify)

7 Total {1+2+3+4+5+6)

8 Reverue recoveries, if any
8 | Net Totai (7-8) i

B. REPAIRS AND MAINTENANCE EXPENSES (As per Regulation)

I 2013-
Particuiars 2009-10 2010-11_ 201112 | 201213 14
Admitted Capitat cost as on 1st !
April of the year i
Repairs and Maintenance
expenses

Repairs and Maintenance
expenses as a percentage of
Capitai cost

PETITIONER
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Name of NLDC/RLDCS ©

Dutails of Administrative and General expenaes:

FORM -TD.

Actualsfor -
previous.
five:
Financisl:
Year

SlL.No.

Description

Current Financial Year-

Actusi:For-
First.Six
Months

For:-
Bidance

(Re.in-Ces)

PROQPERTY RELATEQ.EXPENSES

Licence Fees

Rent:

Rates & Taxes.

Insurance .

@ o | b jw N>

Contribution to accident reserve fund

- Suib-total .

COMMUNICATION:

Telephone & Trunk Call

Postage & Telegram

Telex, Teleprinter Charges, Telefax

Courier Chargas

QOther

Sub total :

PROFESSIONAL CHARGES

13

Legal expersss.

14

Consultancy charges

15

Technical fees-

16

Audit fees

17

Other charges

18

Sub total :

CONVEYANCE & TRAVELLING

19

Conveyance expenses.

20

Travelling expanses

Hire charges of vehicle

Qthers

BNR

Sub total :

QOTHER EXFENSES

24

Electricity charges

25

Fees & Subscription:

26

Books & Periodicals

27

Printing & Staticnery

28

Advertisement’

29

Entertainment

Watch & Ward

31

Miscelengous

32

Otgamisational Development
Expenses:-
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T
T

33 | Denation

34 | Training _

35 | Sub total :

4.

MATERIAL RELATED EXPENSES

Demmurage|and Wharfage on
36 | materials ]

37 | Clearing & fgrwarding charges

38 | Transit insurknce

3% | Subtotal:

40 | Others (Spebity)

41 | Total (6+12418+23+35+39+40)

42 | Revenue regoverias, if any

43 | Net Total (4{1-42)

Calculation of Interest on Working Capital

FORM- 8

Name of NLPC/RLDCs :
(Arﬁount in la.cs)
sl : Existing N ] Ny ; g3 N
No. Particqlars 2008-09 2009-10 | 2010-11 | 2011-12 20?.2 13 | 2013-14
i 2 4 5 ) 7 8

3

=]

O & M pxpenses excluding
human] resource expenses

Human resource expenses

| NLDC gharges

Recievhbles

Total Working Caplital

Rate of Interest

oy (o s e o e

Intergst on Working Capital

[ N TY AT

Petitioner



[¥EI—avE 4]

R ST TN ¢ IR

109

Name of NLDC/RLDCs ;

Draw Down Schedule for Calculation of IDC B Financing Charges

Quagter 1

Quarter2

Particulars

Quantum

Foreign

' draw dowin

Exchango
Rate on

Amount
in indian

Quantum
In Foreign
currency

Exchange
Rats on in
draw down | Indian

1 | Loans

curnency

date :

Forsign Loans

Foreign Loan 1

Draw down Amount

10C

Financing charges

Foreign Exchange
Rate Variation

Hedging Cost

Foreign Loan 2

Draw down Amount

1DC

Financing charges

Foreigh Exchange
Rate Variation

Hedging Cost

Foreign Loan 3

Draw down Amount

10C

Financing charges

Foreign Exchange
Rate Variation

Hedging Cost

Totai Foreign

1.1 | Loans

Draw down Amount

10C

Financing charges

Foreign Exchange
Rate Variation

Hedging Cost

1.2 | indian Loans

3520 Gi/08—15
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indian Load 1

Draw down Amount

Fhaﬂdm_dFa«

Indian Load 2

Dawdmxmm

123

124 | --

12

Total incian{Loans

Draw down

.-y

o

Total of Losns
draem

Fina 1
Fore
mm%m |
Hedging

Equity

2.1

Forsign equity
dravn

22

Indian squity
drawn

Total equity
_| deployed

Note: 1.0rawal of
beginning is pe
2. Applical mmmmmmmm-mmmwhmmu
3. In case of mmmmnumnmmmwumm

L]

mmmummuhmmwmummm Druhlofhiormeqd!yinh.

PETITIONER
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: FORM- 10
Name of NLDC/RLDCs :
Actual cash expenditure
Quarterd | Quarterdl | Quarter-il Quarter-n (COD)

Payment 10 ' ) )
contractors/suppliers .

% of fund deployment

"Note: If there is variation between payment and fund deployment justification need to be furnished

Appendix-ii
[To be published in pursuance of Clause {7) of Regulation 7]
Name of the Applicant (in Bold Letters)
(Registered Office Address)

ve-named has made an application pefore the Central
ew Delhi for determination of fees and

1. -The appticant abo
Electricity Regutatory Commission, N
charges for [Give name of the applicant}.

2 The usérs of the NLDC/RLDC are.

a.
b.
C.

wadpnan ewy nas e

3. Approved capital cost of the project (Rs. in lakh)
a. Original: _
b. Final {Revised):

4. Authority which has approved the Capital Cost:

5. Scheduled date of commercial operation:

a. Onginal:
b. Final (Revised):

6. Actual date of commercial operation.
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‘8. -

7. Capital cost on the date of commercial operation (Rs. in lakh):
Bel: of tariff (Publish only applicable portion):

(Rs: in lakh)

Tariff for the Year-wise tariff sought to be
previous year o T Ydatermined .
~ | Previous [ 2008-10 | 2010-11 2011-12 '} 20§2-13 ] 2013-14
N TN i ~jyear - o | :
1. RLDC :
2. NLDC

8. A cppy. of the:application made for. determination- of tariff Is posted on the website. .
(indigate here the adtress of the websits).

10. The 'suggestion&and objections, if any, on the propasals for detﬁerminatiq}n of tanff
contgined in the application be filed by any person, including the beneficiary before the
Secrptary, CentraI-EfEctricity R'eguiatoryﬁwmnission, 3™ Floor, Chandralok Building, 36,
Janpath, New Deihi - 110 001, with a copy to the applicant within 30 days of publication

of this notice. :
Place | ' Name and Designation of the Authorised Signatory

‘Agéenb ix-{il

i

Sr. | Aswet Particulars Depreciation Réte
No.
SLM
A | Land under fuil ownership ‘ ' C D.00%
B | Land under lease _
(a)_| for investment in the land G g _ B34%
(b) | Forcodt of ciearing the site - B.34%
C -
A
e —1e3%
. 3.34%

((M! WM 100.00%

{19) [cOtivers | ' 1.63%
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b | Transformers, Kiosk, sub-station aqmpment & other fixed
apparatus (including plant foundation}. -~ -
(i) | Transformers including foundations having rating of 100 KVA
‘and over X
" _ 5.28%
(i} | Others 5.28%
¢ | Switchgear including cable connections - 5.28%
d | Lightning arrestor
(i) | Station type 5.28%
(i} | Pole type ‘5.28%
{iii} | Synchronous condensor 5.28%
¢ | Batteries 5.28%
{i) | Underground cable includmg joint boxes and disconnected ]
boxes 5.28%
(ii) | Cable duct system -3.34%
f | Overhead lines including cable support systems
{i} | Lines on fabricated steel operatm’ at terminal voltages higher
than 66 KV 3.34%
(ii) | Lines on steel supports uperahng at terminal voltagas higher
than 13.2 KV but not exceeding 66 KV
5.28%
(iii} | Lines on steel on reinforced concrete support
' 5.28%
{iv) | Lines on treated wood support " 5.28%
g | Meters 5.28%
h | Self propelled vehicles 9.50%
i | Air Conditioning Plants.
(i) | Static 528%
(i} | Portable 9.50%
i(i) | Office furniture and furnishing -8.33%
{ii) | Office equipment 8.33%
(iii) | Internal wiring including fittings and apparatus
. 6.33%
{iv) | Strret Light fiitings 5.28%
k | Apparatus let on hirh :

(i) | Other than motors 9.50%
{ii) | Motors 6.33%
| Communication equipment - .
{i) | Radio and high frequency carrier systam _8:33%
(ii} | Tetephone lines and telephones $.33%
m | . T equipmenis 15.60%
n | Softwares Mﬂ%
o | Any other assets not covered above 5.20%
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. Appendix-lV
(in Compliance of Clause-1 of Regulation-24)
1. Nafme of the entity (in bold letters):
2. Registered office address:

3. Region in which registration is sought:

1 North-eastern : i

il. North o
iij. East 5
iy,  West

y. South : . __ ,

4. User category:
. Generating Station

il. Seller B
iif. Buyer ‘ . '
iy.  Transmission Licensee

Distribution Licensee’

5. Uger details (as on 31% March of last financial year):
i. Category — Generating Station
i. Total Installed Capacity
ii. Maximum Contracted Capacity (MW) using ISTS
iii. Points of connection to the ISTS:

o o]
[

Point  of | Voltage level . Number of Special Energy Mkters
No. | connection | (kV) __ | (Maii) installed at thris location

i.  Category — Seller/Buyer/Distribntion Licensee .
i. Maximum Contracted Capacity (MW) using ISTS
ii. - Points of connection to the ISTS:

il. Point  of | Voltage level | Number of Special Energy Meters
0. | connection | (kV) (Main) installed at this location !

'T'i. Category — Transmission Licensee (inter-State)
i. Sub-stations: - _ i
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Sl. | Sub-station | Number of | Total Transformation Capacity or
No. | Name | transformer | Design MVA handling capacity if
switching station

ii. Transmission lines:

Sl | Voltage Number .  of | Total Circuit-Kilometers
No. | level (kV) | transmission lines

6. Contact person(s) details Jor meters related to RLDC/NLDC:
i. Name:
ii. Designation:
ili, Landline Telephone No.:
jv. Mobile No.:
-v.  E-mail address:
vi.  Postal address:

The above information is true to the best of my knowledge and beiief.

Signature of Authorised Representative

Place: ‘Name:
Date: ~ Designation:
Contact number:

Printed by the Manager, Clovement of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-11005_4. .



